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IN TIIE NA'f IONAL G1{ì]1]N'I)ìI JJUNAI-.
ptììNclpAt. uìlNCl{ A'I Nllw DllLHt

O.A. No. 91112022
IN THB MATTI]I{ O]I:

Prof. Dr. Sanjeev Bagai & Ors.

Versus

Department of Environment, GNCTD & Ors.

. . . Petitioner

. Respondenls

Iì,EPI.Y/ RESPONSE ON BDIIALIT OF THE RESI'ONDENT
NO. 03 I.E. DNPAIITMENT OF FOIìEST AND \ryILDLIFI}
(WEST DIVISION. NEW DELI{I

MOST RESPECTIìULLY SHOWETH :

I, Navneet I(urtar Srivastava, S/o S.M. Srivastava, aged

about 33 years, posted as the Deputy Conservator of Forests,

West Forest Division, Department of Forests and Wildlif,e,

Government of NCT of Dellii, do her.eby solemnly affirm and

states as under:-

1. At the outset, it is most respectfully and hurnbly stated

that the Depaúment of Forests and Wildlifc,

Government of the National Capital Territory of Delhi

has the utmost regard and l.espect for the I lon'ble Couft

and iras in tbe past, as also the p1.ese1tt instance dolte

and will continue to do evelything in its power to

re compliance of the dilections issued by this

ble Court. The Deponent is awale about the facts
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3.

ancl circunstances of the present c¿rse ancl is clLrly

cou'ìpetctìf to file the pl'eset'ìt al'ficiavit.

It is subntjltcd that the answcr.ing r.espondent i.c,

Deputy Conservatot' of Forest (West For-est Division) as

a Tree Officel under DPTA,1994 is author-i zed to carry

out the mandate of the Delhi Preser.vation of Trees Act,

1994. The Respondent, inter alia, as a Tree Offìcer. is

responsible to enquire, investigate and convict/

compound any offbnces/ any datnage done to the trees

unde¡ section 8, 18, 19, 20 and2l ofDpTA, 1994.

It is submitted that as per the guidelires for pruning of

trees undel' DPTA 1994 dated 01.10.2019 recklcss

pruning of üees is a violation of Section 8 of the

DPTA, 1994.

Fulther it is to submit the guidelines for. pruning of

trees under DPTA 1994 dated 01.10.2019 (annexed as

Á,nnexure -A) outlines citcumstances in which

penlission undel DPTA is required to cany out

4.
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-l'crm Èi:""cl*t
of girth
sizc

Pcrmission
Rcquircd Ycs/

No

Iìtrmal'l<s

Iìegular
prLrning/
genelal
tending

Upto
15.7
cn'l

No Doue by civic
agencies at regular'
iutelvals

Light
Pruning

Greater
than 15.7
crn but
less than
and
equal to
40 crn

Yes Fl'orn concelned
Tree Oflicel ou
submission of
plescribed From B
and other'
documents on o-
Forest Web Portal
https://www.treerem
oval.
delhigovt.nic.in.

Heavy
Pruning

Greater
than 40

cl11

Yes

6.

Tlrat on dated 15.1i.2022, Sh. P.K. Banerjee, Dy.

Director Horti., Municipai Corporation of Delhi filed a

tlee pruning application on the E-forest site regar.ding the

heavy pruning 01 Nos. (Neem) tree situated near H.No.

D-449, Bhanwat Singh Camp, Vasant Vihar., New Delhi.

Tlrat on dated, 22.1,1.2022, the Tree Officer/Deponent

after the inspection of the site gave permission to pruning

of blanches lieaving gilth up to 40 centimetres, rnaximunr

of only 3-4 branches pol: tree.

Aftel tlrat on dated 22.1L2022, the answer.ing respondent

got a cornplaint on Whatsapp regar.ding the offence

comrnitted under DPTA 1994. Atter receiving the

int the represelitative of the answer.ing respondenl

the inspection of the site on the same day



I
(copy o.f'the inspectior-r t'epolt is auuexecl ¿rs Anncxuro-

ß) ancl l'oulcl that the rvoll< o1'regular pruning ol trees is

going on of blanches har,ìng the girth up to 15.7

centintetl'es fot' which the per.ntissior-r frour thc answcr.ing

lespoudent is not recluirecl as per the guidelines for

pluning of trees uncler DPTA 1994.

7. After that on dated 01.12.2022, the President and the

Director' (operations), Vasar.rt Vihar. Welflu-c Association

issuecl a lettel bearing Ref. No. VyWAl05l2022 dated,

01.12.2022 to Dy. Conser-vator of Forests, Depar.trnent of
Forest and Wildlife, West Forest Division, New Delhi for

pruning of trees in Vasant Vihar and they both assuted

that all the lelevant rules will be strictly followed, and in

no case would the pruning be gr.eater than 15.j

centimetres be canied out and this norm is being strictly

followed ard will be adhered to at all times.

Tlrat tlie copy of letter bearing Ref. No. VVWN05IZO22

dated 01.12.2022 to Dy. Conservator of Forests,

I)epartmer.rt of Fo¡est and Wildlife, West Forest Division,

New Deihi is Annexed herewitir as Annexure C.

After tlrat on dated 02.A1.2023, the answer.ing r.espondent

couducted the inspection in Bioch-A, Visant Vihar. (copy

of the irspection lepolt dated 02.01.2023 in Amrexed

irelewith as Ànnexure-D) and found that regular. pr-uning

of trees is going on of brancires heaving the girth upto

15.71 centimetres for which the permission fi-om the

weling respondent is not required as per the guidelines

pluning oftrees under DPTA 1994br;;t after that the
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ânswel'lng lespoltdent condrÌctecl tlrc insltectron in Blook-

B, Vasant Vihar ancl lound that a tl'ee nnrnber 23 was

found plunccl and its seerrs that the gilth of lhe lrlunecl

blanch is l.noLe tban the girth of ,l5.71 
centilnctl'es. Al'tel'

that the offence case is bookecl for cuttiug one branch of

tree at Blocl<-B, Vasant Vihal', New Delhi.

9. In view of the aforesaid circumstances, whelein no

offence has been committecl unclel DPTA, 1994 lhe

Respondent accordingly prays befole this IIon'ble Coult

to kindly disrniss the applicatior.r of the applicant without

any cost.

10. It is hurnbly submitted that the Department has the

highest I'espect and regard for the orders of this Hon'ble

Court. The present affidavit is being placed before this

Hon'ble Court for its consideration and further dilections,

if any.
$*^È'

DEPONENT
.; VERIF]CATION: -

rl il Jhì'l '¡'J?'J

Verified at New Delhi on this _ day of Januar'y , 2023 Ihat the

contents of this affidavit are true and couect on the basis of the

information derivecl from the recolds available with this

Departrnent and uo concealed there from.
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DEPARTMENT OF TORESIS & WILDLIFE

GOVT. OF NATIONAL CAPITAL TERRITORY OF DELHI

A-BLOCK, zNo F[OOR, VIKAS BHAWAN, l.P, ESATTE, NEW DELHI-110002

F, No.8{1e 3)/cFlIA /07-r8/Paftlite/18'1e/8V y'.]..8 i) Dàred:"/ //r1 //,î
!//

GUIDELINES

FOR PRUNING OF TREES

UNDER DELHI PRESERVATION OF TREES ACT, 1994

Ihe Delh¡ Preservãt¡on of Trees Act, 1994 was enâcted to safeguârd tlìe forest area

in and around NCT of Delhi and to provide for presêrvãtion of trees The Departnent

of Forests & Wildlìfe, GNCID has regul¿tory control for implementation of DPTA

1994 whìch prohibìts felling or prun¡n8/ heðd bäcking of trees.

The Sec.2 (h) of DPIA. 1.994 states that '1o fell â tree" with its coBnàte expre:sion,

means severing the trunk from the roots, uprooting the tree and includes bulldc.:zing,

cutt¡ng, g¡rdling, lopping, pollarding, applying arboricides, burning or darnaging a

tree ¡n any other manner as factors causìng the death of a tree -Íhus it would be

apparent thal its iñpl¡ed meaning does not appear to carry any impl¡cit connotðtion

that pruning of trees which do not cause damage or death of a tree could be termed

as a Tree Offeñce,
In the light of above, generâl guidelines for pruning of trees are prescribed for

adherence by all concerned, so that the trees grown w¡th great care and preclsion

over a period of several years are not pruned recklessly leading to their unt¡rrel\/

death (wh¡ch ¡s ãn offence under Sect¡on I of DPTA, 1994) or result in reduction of

green cover of Defh¡ which is ân essential strategy to combat pollution

Pruning means cuttíng off or removìng dead or living parts or branches of a tree to

improve shape or growth. lt ìs a horticulturäl and silviculttrral practice involvil'ì8

select¡ve removal of parts of a plant, such as þranches, buds, or |oots Re¿lsons to

prune plants include deadwood removå1, shapinB by controllìng or directÌng 8rÒwth,
¡mprovìnB or ma¡nta¡ning health, reducing risk from fallltrg branches, preparrng

nursery specimens fol trânsplantinE, etc However, the pruninB cut should not be

too large so as to damâge the tree.

For the purpose of clarity and transparency to the mean¡nB of li8ht and heavy

prun¡ng, follow¡ng would constitute as above:

Remarks

Regulal P ru ning/ Ut)to 1.5.7 cm,

GeneralTendi
Greater than 15,7
c ¡Ì1 but less than
and equal to 40 cm.

G reater than 40 cn1
i'-'ï'-
I 

l-leavy P runing
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,/n \(J)
6, The forest departrnent does not Bet the trees lelled or pruned/ head backed directlY

but only accords perrnission for tlre same to the owner of land on which the

concerñed tree is stand¡nB after due ¡nspeclion/ investi8ation.

7, The actual pruning of the concerned tree/ trees is got done bv D€puty Director

(Hort.) of the MCDS/ NDMC/DDA/ PWD/CPWD (whoever is the land owning agencv)

of the concerned area ör by the propertY owner himself/ herself

8. For obtaining permissìon for felling or prunìng/ head backìng of trees, guidelines are

in place for information to all and ease of Publìc/ Govt. agencies towards achieving

the¡r desired objective which are available on the department webs¡te

"www.for e s t. d e lh igovt n¡c ¡n

9. tf tndividuals/ General Public/ society /RWAS is des.ìrous.that any tree inside his

house/premises is posing problenrs to him of the public and needs to be felled or

pruned/ heacl backed, then he nray apply for 'the sarne in 'Forrn p' along with

photo8raphs and number of tree/ trees ìn quest¡on to the DCF/ Tree Officer of his

ârea for the pernrission After inspection, the pèrm¡ssion or othÈrwise is

communicated to him/ her within 60 days ãs per merit of the case'

L0, If the tree/trees for which felling or pruninS/ head backing is required is standìnB on

Govt. land/ roads/ Patks/ govt. property in front of the house/ shop/ private

property of an indlvldual and is posing problem to him, he has to apply for feìlìng or

pruning/ head backìng of such tree on a s¡mple piece of paPer to the Deputy Director

i¡roni,iof the McD/ NDMc/ DDA/ PWD/ CPWD (whoever is the land own¡ng aBencv)

with photographs of sr'rch tree/ trees

11. lt should neither be applied directly to concerned ÐCF nor ForlÏ B subm¡tted directìy

whìch has to be filled and signed by the concerned Dy' Director (Horti) of the ìand

own¡ng aBency. After inspection, the permission ol other'¡/ise is conrmunicated

within 60 clays of receipt of such completed applìcatìony' Form B to the concerned

Dy, Director (Horti), as per merit of the case

12, lf a tree is standìng on govt, land but leanlng on private lând/ building and is

consrdereci clangerous ¿rì0 l¡kely i.o Lause dãmage to lifc anc prcperty, it should be

informed immediately with photograph by the concerned aggrieved person'

Permission is granted for its felling or prunìn8/ heâd bàck¡ng 'withìn'48' hours of

inspection, as per merit of the case. ln case rpèr.missiônl àny intimation to the

contrary ìs îot receíved withìn this time, thê peison can go ahead and fell or

prune/head back the dangerous/ lean¡ng tree and int¡mate the concerned Tree

officer (DcF) within 24 hours of such felling or pruning/ heacl:lilqkiñg' : '

13, ïhere are three (3) Deputy conservator of Forests (DCFS) who are designated as

Tree Off¡cers to look after the cases of tree felling or prtrning/ head backing and

âccord permissìons for the 5ame, after inspections, äs peÍ nrerit of the case Their

resoective jur¡sdict¡ons in Delhi are shown in table below'

PaBe 2 of 5
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resl I)iYisio

Soulh Èotcst I)ivisìorl

N¡urìe of lhe
ricts

Shahdara Secntapurì & Vivck V ihar"

W"tt R ohini, K-anjìr,rrvrl¡, ¡- s,,tn"nirivìü'i
pLrr,j¡,i Uogl,l-È,,1.1 N.Ërrr' ói ltai,r'rri 

l
Gnrclcn. - -1"ñ,*i 

Iscclirnptìr. Yr¡nttr¡r¡ Viltal & I 
Iì'!$r,- ----- - -l(ianrlhi Nagrr, l)tcct Vih¡r' & Vtr¡ Ltt 'Èlast

\"ihm.

14 PruninE/ pollardìng/ burning/ loppìng/ applying arborlcides or 
'lârnaging 

a tre€ rn

any other manner would be considered as tree offence whon, as per ocular

estimation of such darnage, the Tree Officer, in all his wisdom, holds that such act is

likely to lead to the death of the tree, ¡n near future,

15 lf a tree standing on any govt. land/ road side/ private land/ building is consìdered

dangerous and likely to cause damage to life or property¡ or hindrance to traffic

sign;ls, ìt should be pruned immedìateìy by the concerned cìvlc Agency ¿nd

informecl to concerned Tree officer w¡thìn 24 hours and fof which no permissÌolr is

required from Tree officer. \,
\,,
\,,, L .

Deputy conservâtor of Forests (HQ)/

Membet Secretary {Tree Autho rity)

f-. No.8( 1e3)/cFlrA l o7 - 78 l P att f e l r*ts l lr L1 V 3 - c¿,t Daredr,-,1/ií,lll

Copy to:
1. All DCFs for ¡nformation
2. All DROs/ Forest Guards for information,

3, The Director (Hort) of all Civic Agencies viz MCDS/ NDMc/ DDA/ PwD/ CPWD etc

4. Notìce Boa rd

5. Programmer, Env¡ronment Department, GNCID with a rer¡uest to upload on thÉl

officiäl web sìte of the Department
DistÌibut¡on:

1. Secrelary to Hoh'ble Minister (E&F), GNCTD for information \
2. PS to Principâl Secretary (E&F), GNCTD for informat¡on \
g, PÇcFlHoD, GNCID for information, V,

\,'
Deputy Conservator of Forests (HQ)/

Member secretary (Tree Authotity)

Cerìtral
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IORM ,8,

(See sub-rule (L) of rule 4)

The Tree Officer

Sir,

I apply for grant of perrnission for felling tree/s locâted ìrl the property situated in the village

and District I furnish below the foflowin8 detaits ¡n support of try

application:.

i. Applicant's name and address {ln block letters) .

ii. Name and address of tlre owner of the property (ìf different from applìcânt)

iii. Title of the applicant ¡.e , whether owner/occupant of the property, etc'

iv. Name of the village and khasra rrumber of property'

v. Total ârea of the property with clescription of the boundar¡es'

vi. Total nun.ìbef of trees (specieswise) whose trunk or bodY is not less than 5cm irl

cliameterat¿ìhe¡ghtof30cmsfromthegroundandwhoseheißhtisnotlessthan

one metre from the ground

vii. The exact area (in sq rrìetres) frorn which felling of trees for wh¡ch permit is sought

(description of the boun daries).

viii. Total number of trees to be felled

ix, Trees to be felled are numerically numbered in paint, lheir g¡rth measured at a

he¡ght of 1-,35 metres from ground level and the¡r details specieswise are'

Species

x, PurÞose for which the [ellíng of trees are intended'

xi, lntencled use of felled trees (e.g') for sale, for domestìc use, etc'

xii. lntended use of lâlrd after fell¡ng of lrees'

xiii. Number and species of trees intended to be planted after felling (8ive details of

arrangement for raisinB, planting and protecting trees)

xiv. Name /s and address/es of the owners/occupants adjoining property/ies'

2. ¡ am enclos¡n8 an affidavit and below mentioned papers ìn support of nly applical¡on,

Page 4 of 5



DECTARATION

lhereby declare that I shall fully satisfy and abide by such terms and conditiôns of the
perm¡t as mav be specified lhereìn.

AfJpl¡car'ìt's SiBna tu re

Attested copies of r-

i. Property/occu pancy d ocuments,
i¡, Plan of the property showing the khasra number.
iii. Enumeration list (duly sìgned by the âpplìcant),
ìv. Boundary lìst (duly signed by the applicant),
v. Latest jamabandì of land record lssued by the Tehsildar.

v¡. "No Qbjection Certifìcate" from the concerned local body (e g,) MCD/N o.M C,

vi¡. "No objection Certìficate" from adjoininB propÊrty owners.

(To be signed on o stamped poper in the presence of Mag¡sttate or outhority approved Jor
the purpose)
l, .....,,...,,...........,.. 4ged.,.,..,....,,......,,.,,,,.years, resident of .", . .,., ,. . ., -,, ,.

(local¡ty) village wife/so n/d a ughte r of .".. . -.. .' do lrereby

solemnly affirm and declare as under:-
1, That I am the legal owner/occupant of the private property known as ,....... . ..,,.., .

situated at v¡llage ......,.........,....,,.,,.,..'.. bearing khasra number..,. , ... . - of

bóundar¡es of wh¡ch are as follows;-
Ea st:

West:
North:
50 u th:
2. That I have applied to the Tree Officer for permission to fc'll . . . . .. trees

form the aforesaid property. All the trees have been numbered with paint

3, That there is no other owner/occupant of this propertv of the forest produce of this

propertv and I hereby solemnly affirnr and declare th¿t I shall be sÕlelY responsible ând

answerable for any claim and litìgation, if any, thäl may ar¡se at any tìnre in future re8ardinB

the ownership/ occupancy of the said future regard¡ng the ownership/occupancy of the såici

property ol the forest produce from the said propertY

Deporlent
Verificat¡on

I hereby solemnly declare ancl affirm that to the best of my knowledge and belief the
contents of nty above afficiav¡t are correct and true and thàt nothing material has beetr

concealed or o m itted tbere f rom.
Ver¡fied at

Date: ..,,.,.,.,,....,.,,,,.,..,.

this the .......,..,.,........,,.,... day of.,.......,,....... 20

(source: The Delhi Prcsetvation oJ Trees Rules, 7996)

De pon enl
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I Dt:,: 2 il.

S u lr : !-¡u¡]nq oI .[s€s IIlVlSa N-"VLIr¡¡ 1,

As you are aware that, currently, we are carryinçl 'lut l)rLlnÌnr,J oÍ oilr. ltt'ri':'

;n vasant Vihar, The trees are being prunecl as per orcjcrs (.ofì[¿Ír'ì{,](.1 rr

Depiìrtment of Forest & wildlife ordei No.B(tg3)/Cl=/TAlA7 1B l918473-¡l(l
da[eci ].'t October 2O19.The work ìs under constant and active supervlsiorì

of the Horticulture staff of l"lunicipal corporation of Delhi (l'4c.D) lhe rul0e

are being strictly adhered to.

we wrìte to assure that all lhe re{evant rules will be strictly I'ollrrwecl, aird

innocaseWoUìdthepruningbegreaterthanl5.5cmsbec¿lrl-iedol'Jt']-h1:.
norm is being strictly followecl ðnd will be adhered to all t'inìes;'

Than l<ing yo u,

Yours sin ce re lY,

/.. r .l .,,,,t2 "'
I Ll, r.l\tL '

Ø,-etñcn BINDRA)
R.ESIDEN I

i \',\I\lll\lì\ii I,;I
.t

.;l_l; 
i .:tj ..., ìr',tr'i :,, ì

Ref:VVWA/0 5/2C 2 2

The Dy. Conservator of Foresl,
Depa rtment ol'Forest & Wilcllife,
West Forest Divis io n,
lvlandir L-a n e,

.Neu( Q€ll.ìt ilQ-06Q

Dea r Sir,

cc: The Ass¡st¿ìnt Director (Horticulture),
14uniciPal CorPoration of Delh i,

Green Pa rk,
New Defhi 110 016

cc: Mr. Narender TYagi,
l'lorticulture InsPector,
lvlu n icipa I CorPn. Of Delh i,

A- 1, Street, Vasant Vihar,
lvew Delh¡ 1 10 057

(t)Atìr.tt, (ìAliR)
ñÍr) r:/'ì_alD / a\DF l) ¡, l, i!\i':-\-/r\\rrrr_r,/1



REPORT

An inspection was carried out on 02.0L.2023 on the order of the Deputy conservator of Forest,

West Forest, Division, Department of Forest & Wildlife, GNCTD for the pruning which was

carried out in different blocks of vasant vìhar by the vasant Vihar welfare Association (vvwA)'

The observatìons of the lnspection are as follow:

1, Sh. Vikas Bhati, from west Forests D¡vision vis¡ted the office of the vasant Vihar welfare

Association(VVWA)wherehewastoldbysh'G.S'Bindra,PresidentofVVWAthat
pruningwasdoneìnBlockFandBlockA(70%o{BìockA)onlyandthelastpruningwas
doneon2;',72'2022asSh.NarenderTyagi(Supervisor)ofMCDgottransferredto
NajafagrahZoneofficeorl23.T2.za22sothepruningactivitvWaSstoppedbytheVVWA.

2, The official of West Forest Division visited the Block F for the inspection and it was

found that pru n ing of the trees were done but the girth of the branches were seems less

l-5,7j. Cms as mentioned ìn the Delhi Preservation of Jrees Act 1994 (DPTA 1994) The

exact girth of the pruncd branches could not be determined as the branches were at

very heìght. The Photographs ls Annexed as A'

3. After the inspection of Block F was done, the ìnspection of Block A was carried out and

it was found that a branch of around L5.71 Cms was pruned of a tree situated in a park

near to the Horticulture Office of MCD. The Branch was at very height so the exact girth

cannot be measured but by looking at the slze of the branch it seems to be around

L5.71 Cm, Th¡s is the area which is mentioned in the petit¡on f¡led in the Hon'ble NGT.

Rest of the Branches of the Pruned Trees in Blocl< A were less than 15,71 Cms. The

Photographs of Block A is Annexed as B. The photograph of the Tree whose pruned

branch around 15 71 Cms ¡s at Annexure Photographs Number 41'

Block B ¡nspection was carried out after the inspection of Blocl< A and a branch of Tree

No. 23 was found pruned and it seems that the girth of the pruned Branch ís more than

L5.71 Cms, The actual girth could not be determined as the branch was at very he¡ght

The construction activity was also going on ln front of the Tree No 23 Apart from it no

pruning of trees was observed dur¡n8 the inspection. The Photographs of Block B is

Annexed as C,

No pruning of Trees was observed in Block c. The Photographs of Block c is Annexed as

D.

No pruning of Trees was observed in Block D.'Ihe Photographs of Block D is Annexed as

E.

4.

ANNEXURE -D



@
No pruning of Trees was observed in Brock E, The photographs of Brock E is Annexed as

The Offence case is booked for cutting 01 Branch of Tree at Block B, Vasant Vihar, NewDerhi vide number F 2 (304)/Dct(w)/Tree off ence/lo-r0ù)ozz-zs un¿necessary actionwill be taken as per law. ( fln¡ <" -,1 ,15 r:-,) 
,

v
\\*42<r

o"puty coà"-l-gt;*"
West Forest Div¡s¡on

Mandir Lane, Mandir Marg, New Delhi_ 110060
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ANNEXURE B
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ANNEXURE E
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ANNEXURE F
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'"'îiI,*"i1i,!.i"?li3ìl'¿"rl,,LDLr.'onnrcn orr rrJrl pnpurv co¡qsrcñÃ1,õn or, ronnsrs (wìrsl)WEST Ì,.oRItsT DrVIS0toN: ruraruulli i,irll, NEw t)Er,l[_60Tel No_ 0I I 23361879t D:Mait:_ dcfivesi.enctdtrpsov, irl
F. 2(304yDCF (W)iTlee OU'ence/ID-108 /2022-23 I lo)ot - ]o) u"t..,r' ¡l1l¡

. NOTICII UNDIÌIì DP'I'A, 1994

IN THIT COUIì]' OIì ]'Iì,DD OFFICER

whe.eas it rras bee' ategetl that a tr.cc of1èncc, of pr.uning of 01 lrranch of rree,has been comrnilted at ìl g/g, pancìav Nagar, ìlrocrr Iì, vasant vihar, New Derhi-r10057,
whereas on enqttity, it is found that the above tlee (s) has/have been damagecl/cul inviolation oi'Delhì pr.cscrvation ol..I.ree Act, 1994,

And wheteas, thc staternerìl (s) of'1'ollowing ¡rer.sons is is/ar.e r.eqLrir.eci to cletermine t'eoflèncc case, The'efb'e, I, Dy. coNStRVATOri oÌ l.()Lrs,r. (w'sr), em¡rorvcrecr undersectìon 3I of Delhi P'eservatior oI T.ee Act, r()94, aar.¡,,on tt'." per.son (s) ¡renf ionecr berow toappear before rne 1g.01.2023 at 1I:00 AM ancr i' the event or. làirur.e to appear, the matterwould be ploceeded ex-par.te,

l.

WIST T-OR-EST DIVISION

The P.eside^t, Vasant viha. werr'àre. Associat ion, I(aryan Kencìar, 9 poorvi Ma'g, Vasant

;lrt 
t"* Delhi-l 10057 wìth cJireciions ro pr.csónr uáror" n.,. Òn rhe aLrove saicr crate and

"l'he Depu[y Dìr'ecto. I-ro ¡ticLrrtu re, MCì), Gr.een par.h, New I)erhi_r r 00 r6 witrr crir.ectionsto present befor.e me on the above saicl clare ancl time.

Co¡y to:

conse.vatol of Forests, ne'âl.rrnent of Forests & wijdril'e. cNC,rD. 2,,d riroor., vir<asBJrawarr, New Delhi _ I 10002 fòr. l<incl inlbrrnatio¡t.

To,

wtìsT FOtì[s]. DlvISloN
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